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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYDERABAD 

R.A.33/91 
in 

O.A.  451/go 	 Ut. at Order: 

R.ChSndran 

Applicant/Applicant 
Vs. 

The General Manager, 
SC Railway, Secunderabad. 

The ORM (Bc), SC Railway, 
Secunderabad. 

Sr.DCS(86), SC Railway, 
Secunderabad. 

4. o.c.s.(eG), SC Railway, 
Secunderabad. 

.Respondents/Responijents  

Counsel for the Applicant 
	

Shri M.C.Pillai 

Counsel for the Respondents 

C OR AM 

THE HONBLE SHRI B.N.3RYASIMHA : VICE—CHAIRMAN 

THE HQNBLE SHRI J.NARASIMHA MURTHY : MEMBER (J) 

(Orders passed in circulation by Hon'ble 
Shri J.N.flurthy, Member (j) ). 

This review petition is tiled under section 

(f) of C.A.T.Act, 1985 under rule No.17 of C.A.T.Act, 1987. 

The applicant in the Original Application No.451/90 has 

tiled this Review Application aggrieved by the order court 

dt.11-4-1991. In his Review Petition he contends that the 

passengers were not examined and the Vigilance report was 

not made available to him. Further he contends that the 

rjoinder tiled in the Original Application was not perused 
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"t 	by the court and the evidence was not properly 'apnreciated. 

These are all the grounds raised in the Original Application 

and it is an admitted fact that the nassenger travelled 

from Warangal to Balharshah in the first class without 

ticket. When the applicant caught the ticketlesspassenqer 

and demanded for.penalt, at one, time the applicant states 

that the passenger has no money to pay towards the penalty. 

Then the applicant wanted to take nedessary action at 

Balharshah. But on the other hand the apolicant states that 

the passenger showed him a money bag but refused to pay the 

amount. When the money hag was shown to him it is his duty 

to collect the money thr and there. When he is offering 

the receipt for the amount paid there is no meaning in not 
- 	 A 

paying the amount to the applicant by the passenger who' is 

travelling,without ticket. In the grounds raised in the 

Review Application, the applicant is seekina to argue 

afresh the contentions already argued and dealt with in detail 

in the order dated 11.4.1991. In the alternative, he is 

seeking to contend that the conclusions of the Tr4bunai are 

wrong and that the Original Application should, therefore, he 

allowed. None of the grounds raised would in our view come 

witin the scope of review. The grounds raised in the Review 

Petition are the grounds already raised the Original App],j_ 
we 

cation. All the grounds were examined and/passed the order 

in the Original Application.  
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There is no new material placed bePore us for considering 

the case for review. So there are no merits to entertain 

the Review Petition and the same is accordingly dismissed. 

No costs. 

(B. N. JAYI4SIIqHA) 
Vice—Chairman 

(J.NRRsIMHA MURTHY) 
Member (J) 

Dated: 	June, 1991. 	
puty Reg±strar(A) 

To 
The General Manager, S.C.Railway, Secunderabad. 

The DRM (SW S.C.Railway, secunderabad. 

Sr. 	s(BG) S.C.Railway, Secunderabad. 

D.C.S.(BG) .C.Railway, Secunderabad. 

One copy, to Mr.M.C.Pillai, Advocate,Flat No. 304, 
Kakatiya Apartments Street No.2. Habsiguda, Hyd-7 

One copy to Mr. N.R.tevraj, SC for Plys, CAT.Hyd. 

One coy to Hon'ble Mr.J.Narasimba Murty, Metter(J)CAT.Hyd. 

One spare copy. 

pvm 
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0-IECKED BY 	 AJPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRISUNAL 
HYDRAAD 2ENH : HYDE RAJ3AD 

THE HON'BL MR.B.N.JAYASIMF-JA: V.C. 
AND 

THE HDN'BLE MR.Th-5+RWh._9O; M(J) 
- 	AND 	-' 

THE HON'BL. MR.J.NARASLMHA MURTHY:M(J) 
AND. 

THE HON'BLE MR.-R-c$1VtMikNIANiM(A) 

DATED; cc¼c1991. 

ORDER / tDuFNc 

T. 	 W. P.—Mr.  

O.A.No. 

aam*ted and Interim directions 
iss d. 

Alled. 

nisi4sea of with direction. 

Dismissed. 

Dismiss/das withdrawn. 

Dismised for default. 
M.A. orfte red/Rejected. 

No order as to costs. 
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